
DIRECTORAttE GENERAL OF FOREIGN TRADE
DES―VI(F00D&MISc)

Ml詳1枷灘X磯鸞鞘i齢驚講邸欄3entin the rneeting:‐

Decision taken in each case is enumerated below. Ad-hoc norms fixed in this meeting arevalid for a period of 2 years reckoned from the date of ratification as per para 4.12(a)(vi) of Hand bookof procedure of FTP Z01S-20 updated as on 01 .04.2015.
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r case No.:7/4/85- party Name:sAMr sprcis ,Meet No/Date:4/85- statusALC3I2O17 AND HERBS PVT LTD ALC3I2O17 :

28.09.2017
1 HQ File RLA Fite Lic.No/Date:0310g12322 Deferred

:01/85/050/00050/AM 1B/ :03/95/040/0 1037 tAM1z t 03.04.2017
Decision: The committee noted that comments are awaited from Ministry of Food processing
lndustries. Therefore, committee decided to defer the case.
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Party Name:OsTERN   IMeet No/Date:4/85-
PRIVAttE LTD         ALC3/2017

.28092017

HQ FIle            ‐良LA lile            lLic No/Date:0210206089 Deferred   l
101/85/050/00047/AM18/   :o2/24/040/00064/AM16/   .25082015           ‐            .
Decision:丁 he commltee consideled thさ 6ase as per agenda and decided lo seさ k c6品品ehtζ l16品 |IDepartment oflndustrial Policy and Promotlon
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ラ|ど威ハム品とsh良ЁЁ  柚さまN∂Dム僣:″ё二 i“ Lξ
‐                    AGENCIES(P)LTD,      .ALC3/2017

.28092017
3 HQ File             RLA File

lLた No/Date:1310048648 beferr`di01/85/050/00048/AM18/    :13/24/040/00005/AM18/    lo2 05 2017

DecisiOn:The cOmmltee conside16d the caζ
さ as per agenda and decided tO sさ ekさ6品品さhis fl。品Department oflndustrlal PO‖ cy and PrOmotiOn

Case No.:4′ 4ノ 85‐
ALC3ノ 2017

Technical Authority in attendancE

Officer in attendance

Sh. Ashok Chander Bl'att
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d on the te6hハ ica1 66品品さniζ 61 Miハ |もtry oiド。6d lr6とさζsing lhdしξittes fLlhigh6d
videtheir o M No.4(7)/2016-DGFT(lり dated 30 08 2017,the COmmittee approved fOllowing adhOc
lnormsi_
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Decision: Thecommittee noted that comments are awaited from Ministry of Foodlndustries. Therefore, committee decided to defer the case.

RA may take consequential actiOn as per PO‖
cy′ Procedures.

|  :Case No.:2′
4′85‐ALC3ノ2017‐ Party NameiVADILALiCase No.:2r4′ 85‐ALC3ノ2017‐ Party NameiVADILAL

lNDUSTRIES LIMITED
Status

ー
Party Name:NATURAL AND
ESSEN丁 IAL OILS PVT LTD
Party Nam

lESSEN丁い

|

iStatus   

―

|

|61麒
編

「

  認―1珈 074面涵
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IDeferred~Decision: Thecommittee noted that comments are
Committee decided to defer the case.

awaited from Coffee Board. Therefore,

Decision: Thecommittee noted that comments are awaited from Tea Board. Therefore,Committee decided to defer the case.
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Party NameiKITCHEN
IXPRESS OvERSEAS
LIMITED

Noノ Date:4ノ 85‐ALC3ノ2017
17

「he committee noted that cOmments are awa!ted from l
Ministry of Food Processing

TherefOre,cOmmittee decided tO deferthe case

File

15.09.2016
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: Thecommittee noted that comments are awaited from Textiles Commissioner, Mumbai.r, committeedecided to defer the case.
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l":::1,.11 #:."-?:T,l:::?_y j1?1,::TT$ are awaited from Ministry of Food processinsDecision: Thecommittee noted that comments are awai
lndustries. Therefore, committee decided to defer the case.
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ICase No.:11ノ 4ノ 85‐

IALC3ノ 2017 「柵網
| ,Meet No/Datei4/85¨

IALC3ノ2017
,28092017

File File

儒 裔 扁 1 扁

Thecommittee noted that comments are awaited from Ministry of Food processing
Therefore, committeedecided to defer the case. i



Export item Quantity Ｓｉ
。
Ｎ。
．

!mport item Quantity

Parts  of writing

!nstruments spring

Ba‖  Pen 丁lps (
Twin Ba‖ s)

6000 kg
1 Stainless Steel Wire dia.

2.30mm of relevant
grade

2.3 kgs/kg content in
the export products

2. Tungsten Carbide Balls
60600 thousand nos.
inclusive of 1 o/o

wastage

3. Spring
30000 thousand
number on net to net
basis

4 Cutting Oil, Cleaning
Oil- Trichloroethylene,
Cutting Tools,

2% of FOB value of
export

RA may take consequentiat action as per policy / procedures.
」

ヘ

Based On the technical comrnents of Department of industrial Po‖ cy and PromotiOn
vlde their O M No  7/381/2017-丁 SW/143 dated 08 09 2017, the Committeeapproved

adhoc norms:-

Party Name:OSTERN
PRIVATE LTD.

No.:1′ 14ノ85…     ‐Party NameiSRIAM LABS Meet No/Date:4/85-      ‐Status
′2016          PRIVAttE LIMI丁 ED     ALC3/2017

IHQ File              lRLA File             lLic No/Date:091oo64499  ,Deferred
i01/85/050/00125/AM17/ 109/24/040/00504/AM17ノ  121 122016              1
Decision :the committee considered the case as per agenda ano oeiioeo to ieer comments
from Department of lndustrial policy and promotion



of Mlnistry of Food Processing lndustries furnished

)d 04.08.2017, the COmmitteeapproved fO‖ Owing‐following

|

Export item Quantity lmport item Quantity
BUBBLE      GUM
(CHEllVING GUM)

1.000 Kg GUM BASE 185.60 gms

RA may take consequentiar action as per poricy / procedures.

19
Export item Quantity lmport item Quantity

Lactose Monohydrate
DC2050/ Lactose
Monohydrate
lP/BP/USP/ Lactose
Monohydrate 80 Mesh/
Lactose Monohydrate
lmpalpable / Lactose
Monohydrate 200 mesh

1.00kg EDIBLE  LACTOSE  /
REFINED EDIBLE GRADE
LACTOSE

1.02 kg
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vide their O M No 4(8)/2017‐ DGFtt dated 09 o8 2017,the Commtteeapproved fOI10wingl
adhoc norms:¨                                              |
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RA may take consequent:al actiOn as per POilcy′ Procedures.
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128.09.2017

鵬鶏5900田 5ハⅢ茅穆場鵬OЮ。0“ハⅢ71_ic No/Date:241004195018.04.2016

;ion: TheCommittee considered the reply received from RA, Rajkot and noted thattrisation was issued on repeat basis. Hence as per 4.12 of HBp, the authorisation should notbeen sent to the Norms Committee. Therefore, committee decided to withdraw the case.



,Case No.:18ノ 3′85‐
:ALC3′2017

Party NameiCRI LIMITED IMeet No/Datei4/85-
‐ALC3ノ2017
28092017

1Lic Noノ Date:0210207634
26052017需謳鳳 :嵐著

…
漱 鳳罵話
‐
薦」

~

Decision: Based on the technical comments of Department
furnished vide their O.M. No. 2t322t2017_TSW11B dated 1.1

of lndustrial Policy and promotion

082017,the CommltteeappЮ ved:
rfollowing adhoc norms:-

‐
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一

Export item Quantity Ｓ‐
．
閾

lmport item Quantity

“Ba‖ Tips Of stainless steel

Wire of 1 60nlm diameter

(2145923 Kg s s.160 mm
Wlre and 37281493  Nos
T C Ballソ

1.90 Kgs/KG Stainless SteelWire of
dia1.60 mm of relevant
grade

4077 2 Kgs

2 Tungsten Carbide Ball. 37654308

Nos
inclusive

of    l%
VVastage

RA may take consequentiar action as per poticy / procedures.
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11丁      IPatty Name:
Kashmir Walnut,
Jammu
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of Food Processing lndustries furnished
the Committeeapproved following adhoc

Export item Quantity lmport item Quantity
Walnut Kernels 1.00 kg VValnut :nshe‖ 1.61 kg

:

IRA may take consequen‖ a:actiOn as per PO:Icyノ Procedures.

|

・
ヤ〕吼 話認 ず「ヽ H



ms in r● cn_ハ,ハfDら r^ Иバム ■`Hハ Ar_        _
u'urttrurr :rlxallon oI ad-hoc input output norms in respect of para 4.06 of HBp for export of

;t*:'[3,,Walnuts 
Edible Kernels JuslansRegia" against import of ,,walnut tn shel JugtanRegia

Shelled Watnuts Edibte
Kernels JuglansRegia
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,?::,',:':*: :?IT,,1,"",}:i:iji":11nents or Ministry or Food processins rndustries received

l   :VV::“ ::]ヽ Lcc uじしlucu 10 aCcepITOr sioN amendment existing at S No K-36 to a‖
ow import Of l.o5

,  IKg Of Raw Sesame seeds fOrexpOtt Of1 0o K9 of Hulled sesame seeds and recOmmended tO

l  lDGFT fOrissue of Public Nouce

Based On th6 tさ さhniさらi c6品品さハiζ 61 Miniζ try oF 166a l:| ocessing lndustries furnished
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may take cOnsequentia:act:On as per PO‖
cy′ Procedures.



li____ritt
l^. lFixation of ad-hoc norms for export of Guar Gum Treated and purverised.

lt' lDecision: 8,

Gaur Gum Treated and

RA may take consequential action as per policy / procedures.
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Decision :Based on the technical comments of Ministry of Food processing lndustries furnished vide theiro'M' No 4(4)1201'-DGFT dated 25'08.2.017, the committee decided toievise norr. in respect of thefolowing.?uthorizations of the firm purety on ad_hoc basis :
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as per Policy / procedures.
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Author:zation

No.
Dated DGFT

F‖e No
КLA File No. Export

tem
Qty. lmport ltem Qty

0310809486 U]122016 01/85/50/
148ノAM17

03/94/に
00659/AM17

Cocoa
Butter

1.00Kg cocoE-
Beans
Dried &
Fermented

2 58Kg

2. 031080048- 01122016 01/85/50/
152/AM17

U6ノU4ノ040/
00660/AM17

Cocoa
Butter

1 00Kg cocoa-
Beans
Dried &
Fermented

2.58Kg

3 0310809483~

|

|

|

01/85ノ50/
141ノAM17

03ノ94ノ040/
00642ノAM17

Cocoa
Butter

1.00Kg Cocoa
Beans
Dried &
Fermented
Cocoa
Beans
Dried & l

Fermented i

2.58Kg

2 58Kg

4 0310809489 01122016 Ulノ00ノ50ノ
149ノAM17

03/94ノ0に
00666ノAM17

3ocoa
3utter

1 00Kg

5 0310800488 01122016 01ノ85/50/
151/AM17

U6ノU4ノ040/
00665ノAM17

Cocoa
Butter

1.00Kg Cocoa
Beans   _
Dned   &
Fermented

|

2 58Kg

RA may take consequential action

凛 話藩都 1
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rquest for grant of wastage on input from 60% in respect of AAs obtained in terms of para 4.07HBP,(2015-20).

n: The committee considered the case as per agenda and decided to refer the mattei toof Food Processing lndustries.

'arty Name: Empire
'obacco 

Company pvt.
Noノ Date:4ノ 85‐

7

Authorization
0810129
.12.2016

meeting no. 2l1Z which was held on

File:
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for corrections in norms fixed by
t7
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